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21 	130.11 . The petitioner has a grievance regarding tl 

the order passed by the Railway Authorities directing 

reelisation of certain money from the petitioner which is 

said to have been paid in excess to the petitioner1 before 

such an order was passed, the petitioner had not been 

noticed to show cause as to why this realisation should not 

be ordered. Mr.N.K.Das,learned counsel for the petitioner, 

in the presence of Mr.B.l,tearned Sr.Standjng Counsel 

submits that his client has filed a representation that 

it is illegal on the part of the concerned authority to pass 

such an order and the said representation has not yet been 

disposed of. It is further submitted that such representation 

has been filed before the Divisional ?ccounts Officer(nsjon) 

S.E.Railways,Khurc3a Road, (OP No.2). We would direct that 199 No.2 

should dispose of the said representation within 30 days from 

the date of receipt of a copy of this order. In case the 

representation is not traceable, liberty is given to the 
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..21 30.11.9 3 petitioner to file another rçpresentation before OP No.2. 
J dcyr ,i,e 	hray) 

1who would dipoee of the same within thiEty days from the 
k 

date of filing of the representation. Send a copy of this 

order to 02 No.2. Petitioner is directed to file another 

representation within 15 days from to-day. 	I' 
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